
Crml. No. 88/2021. 

FIR No. 000153/2020. 

PS Bh. Dairy. 

U/s 379/411 IPC. 

State VS Md. Dildar @ Dhillo @ Dhillu. 

 

11.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

  

   

Present:  Ld. APP for State. 

   

   Report of IO perused. 

  Bail bonds are accepted. 

  Release warrants be issued. 

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               11.05.2021 

  



Crml. No. 86/2021. 

FIR No. 03/2021. 

PS Narela. 

U/s 379/411 IPC. 

State VS Virender @ Ganja S/o Subhash. 

 

11.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

  

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused 

and received on the designated email ID of the Court. 

Present:  Ld. APP for State. 

   Ld. Counsel for applicant/ accused. 

   Reply received from IO. 

   Ld. counsel for accused has argued that accused has been falsely implicated in the 

present case and that accused has been running in JC since 08.01.2021. 

   On the other hand, Ld. APP for State has opposed the bail application. 

   Heard.  Perused. 

   Recovery has already been effected. Chargesheet also has already been filed.  No 

purpose would be served by keeping the accused in custody any more. Keeping in view the above, 

bail is granted to the accused Virender @ Ganja S/o Subhash upon furnishing of personal bond 

in the sum of Rs.15,000/- with one surety of like amount subject to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

   3. That in case of change of residential address, accused shall intimate the court 

about the same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider 

deputed in this court by the jail authority. 

    Copy of the order be also given dasti to ld. counsel for accused. 

  Copy of the order be also uploaded on District Courts website. 

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               11.05.2021 

  



Crml. No. 53/2021. 

FIR No. 120/2020. 

PS Narela. 

U/s 186/353/323/427/34 IPC. 

State VS Chukwu Emeka Johnson. 

  

11.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

  

  This is an application seeking deposit of cash amount of surety moved on behalf 

of  the accused. 

 

Present:  Ld. APP for State. 

  Ld. Counsel for applicant/ accused. 

 

  It is submitted that accused was granted bail by this Court vide order dated 

01.12.2020 subject to furnishing of personal bond in the sum of Rs.20,000/- with one surety of like 

amount and thereafter, upon application of accused, the surety amount was reduced to Rs 10,000/- 

and further, accused was allowed to deposit the surety amount in cash vide order dated 01.05.2020. 

  In compliance of said order, ld. counsel for applicant has deposited surety amount of 

Rs.10,000/- in cash.  Receipt no. E0912352 dated 11.05.2021 has been issued, as per rules. 

  Application stands disposed off. 

  Copy of the order be given dasti. 

  Copy of the order be also uploaded on District Courts website. 

   

    

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               11.05.2021 

 

  



Crml. No. 77/2021. 

FIR No. No. 120/2020. 

PS Narela. 

U/s 186/353/323/427/34 IPC. 

State VS Amany Junior Yao. 

 

11.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

  

   This is an application seeking deposit of surety amount in cash instead of 

producing local surety. 

 

Present:  Ld. APP for State. 

  Ld. Counsel for the applicant/ accused. 

 

  The applicant has been granted bail by the Ld. Sessions Court vide order dated 

14.01.2021 interalia upon production of surety to the tune of Rs.25,000/- which amount has later on 

been reduced to Rs.10,000/- vide order dated 01.05.2021 of such court.  

   By way of present application, applicant seeks a further modification in the bail 

conditions to the extent that he, being a foreign national, be allowed to submit the surety amount in 

cash instead of producing a local surety. The bail conditions were imposed by the Ld. Sessions 

Court and any request for modifications in its conditions as such can only be entertained by Ld. 

Sessions Court.  

   Accordingly, applicant is advised to move the Ld. Sessions Court in this regard. 

  Application stands disposed off. 

  Copy of the order be also uploaded on District Courts website. 

 

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               11.05.2021 
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